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AQT No. XIX oF 1911.
PAsSED BY THE GOVERNdR GENE;;;op INDI—A; IN COUNGIL.

(Recewed the assent of the Governor Geneml on the 23rd
September, 1911)

An Act for setthng an annmty of fifty thou-
‘sand rupees payable by the Secretary of
State in Council of India in perpetuity.
and being of the wvalue of fifteen lakhs of
rupees and securities, being Promissory
notes of the Governinent of India or
Bonds of the Municipal Corporation of
the City of Bombay, the Trustees of the
Port of Bombay and the Trustees for the
Tmprovement of the City of Bomibay, of
the nominal value of ten lakhs of rupees

_and producing a further annual income of
about forty thousand tupees, and two
- Mansion-houses and hereditaments called
respectively “Readymoney House ” and
“ Fort Mansion ” in the Island of Bombay,
the property of Sir Cowasjée Jehangir,
>Baronet, so as to accompany and support

, A . the title and dignity of a Baronet lately

- conferred on him by His late Majesty

-+ King Edward VII, to hold to him and
the heirs male of his body lawfully be-
gotten and to be begotten, and for other
- purposes connected therewith.

' wﬁf HEREAS by Letters Patent of His Magesty
King Edward VII, by the Grace of God of the
United ngdom of Great Britain and Ireland and
of the British Domlnlons beyond the Seas, King,

Defender
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Defender of the Faith, dated at Westminster on oy

about the 16th day of July in the eighth year of His
Reign, and by Warrant under the King's sign-

manual, His said Majesty made known that He,

of His special Grace, certain knowledge and mere
‘motion, had erected, appointed and created His
trusty and well beloved Sir Cowasjee Jehangir of
Bombay, Knight, to the dignity, state and degree
of a Baronet, and him, the said Sir Cowasjee
Jehangir, for His Majesty, His heirs and suc-
cessors, He did erect, appoint and create a Baronet,
of the United Kingdom of Great Britain and

Ireland by the said Letters Patent, to hold to him .

and the heirs male of his bedy lawfully begotten
and to be begotten; o

~and whereas the said Sir Cowasjee Jehangir is
desirous of settling in perpetuity such property on
himself and the heirs male of his body who may
succeed to the said Baronetcy as shall be adequate
to support the dignity of the title conferred on
him and them as aforesaid;

and whereas the said Sir Cowasjee Jehangir
is seised of two Mansion-houses and hereditaments
both situate in the Island of Bombay called

respectively “ Readymoney House” and “ Fort
Mansion” and has an absolute estate of inheri-
tance therein, and is entitled, by an indenture
made the 20th day of October in the year one

. thousand eight hundred and seventy-seven, to an.

annuity of fifty thousand rupees payable by the
Secretary of State in Council of India in per-
petuity and being of the value of fifteen lakhs of
rupees and is desirous of settling the said annuity of
fifty thousand rupees and securities, being promis-
sory notes of the Government of India or bonds of

the Municipal Corporation of the City of Bombay,

~the Trustees of the Port of Bombay and the Trustees
“for the Improvement of the City of Bombay, of the

nominal value of ten lakhs of rupees and producing

a further annual income of about forty thousand

rupees and the said Mansion-houses and heredi-

taments,
N2

A
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‘taments, to the uses, upon the trusts and for the .
purposes hereinafter limited and declared, con-
cerning the same respectively;

‘and whereas the said Sir Cowasjee Jeha,ngu
is desirous that the heirs male of his body, to -
whom the said title and dignity of Baronet shall
descend, shall, at the time of such descent upon
them' respectively, take and bear the names of
“ Cowasjee Jehangir ” in lien of any other name
or names whatever which they respectively may bear .
at the time of such descent on them respectively;

and he is also desirous that the Accountant General,

‘Bombay, the Collector of Bombay and the Chief
Presidency Magistrate, Bombay, all. for the time
being, shall be trustees of the aforesaid annuity,
securities, Mansion-houses and hereditaments, and
be hkerse the trustees for carrying into execution
the general purposes and powers of this Act, with
relation to the said annuity and securities and also
with relation to the said Mansion-houses and heredi-
taments; A

and whereas the said Sir Cowasjee Jehangir is

‘desirous of settling the said annuity and the said

securities and the said Mansion-houses and heredi-

" taments so as aforesaid agreed to be settled by him

for the purpose of supporting the dignity of the said
Baronetey, to the uses, upon the trusts and for the
purposes hereinafter limited and declared concern--
1ng the same respeetlvely, :
and whereas it is expedient that the aforesa1d
purposes should be effected by an Act of the
Council of the Governor General for makmg Laws:
and Regulatlons- '
It is hereby enacted as followsT—

1. This Act may be called the Cowasjee JeHangir -
Baronetcy Act, 1911.

2. Lionel Edward Pritchard, Esquire, the-
Accountant General of Bombay, Edward Little Sale,
Esquire, the Collector of Bombay, and Arthur Henry
Southoote Aston, Esquire, the Chief Presidency

Maglstrate



o181

1911.]  Cowasjee Jehangir Baronetcy.
Magistrate -of Bombay, and their successors, the =~ -
Accountant General of Bombay, the Collector of
Bombay, and the Chief Presidency Magistrate of -
. Bombay, all for the time being, shall be and they are
‘hereby created a Corporation with perpetual succes- .
sion and a common seal under the style and title of
-“ The Trustees of the Sir Cowasjee Jehangir-Baro-
netey,” and the -said ILionel Edward Pritchard,
- Esquire, Edward Little Sale, Esquire, and Arthur
Henry Southcote Aston, Esquire, and their said
successors (hereinafter styled “ The Corporation ”),
shall be and they are hereby constituted, as.such
Corporation, the Trustees for executing the powers
and purposes of this Act.

3. The heirs male of the body of Sir Cowasjee Heirs of Sir
Jehangir to whom the said title and dignity shall Jonngir to
descend, pursuant to the limitations of the Patent tikehis name.
whereby the said dignity has been granted, shall ’
take upon themselves respectively the names of
“ Cowasjee Jehangir ” in lieu and in the place of
any other name or names whatever; and such heirs-
male, severally and successively, shall be called by
the names of “ Cowasjee Jehangir ” and by those
names shall name, style and. write themselves,
respectively, upon all occasions whatever.

4. ITmmediately from and after the passing of Vestingand
this Act, the said annuity of fifty thousand rupees of mcomo of
and securities, being promissory notes of the Gov- %l
ernment of India or bonds of the Municipal Cor-""
poration of the City of Bombay, the Trustees of the - )

- Port of Bombay and the Trustees for the Improve-
ment of the City of Bombay, of the nominal value of
ten lakhs of rupees and producing a further annual
- income of about forty thousand rupees shall be -
‘assigned and transferred into the name of the Cor-
poration, who shall hold the same upon the trusts
and for the purposes hereinafter expressed concern-
ing the same, (that is to say,) upon trust to continue
to hold the said annuity and securities and as
regards’ the said securities until such time as the
same shall be discharged by the Secretary of State
. T 61
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in Council of India or the Municipal Corporation of
the City of Bombay or the Trustees of the Port of
Bombay or the Trustees for the Improvement of the
City of Bombay, as the case may be, or shall be sold
by the said Trustees with the previous consent in
“writing of 'the person who shall for the time being be
in the enjoyment of the income of the said securities
and on such discharge or sale to invest the sum to
‘he received on such occasion, with the like consent of
the person for the time being in the enjoyment of the
said income, in or on any stocks, funds or securities
of, or the principal and interest of which is guaran-
teed by, the Government of the United Kingdom of
Great Britain and Ireland or .the Government of
- India; and in litke manner, as often as-the same shall
become necessary, to alter, vary and change with like
consent such stocks, funds and securities for others
-df the same or like nature; and upon further trust
from time to time to pay and apply the said annuity
- of fifty thousand rupees and the dividends, interest
and annual income ‘of the said promissory notes,
- bonds, stocks, funds and securities unto and for the
* benefit of the said Sir Cowasjee Jehangir or the per-
son who, as heir male of his body, shall for the time
" being have succeeded to; and be in the enjoyment of,
the title of Baronet conferred by the said Letters
~ Patent as aforesaid, notwithstanding any rule of
law or equity to the contrary, and upon failure and
- in default of heirs male of the body of the said Sir
Cowasjee Jehangir, to whom the same title and
dignity of Baronet may descend, upon trust for the
said Sir Cowasjee Jehangir, his executors, adminis-
trators and assigns, which ultimate remainder or
reversion it shall be lawful for the said Sir Cowasjee
Jehangir, his executors, administrators and assigns,
" at any time or times, during the continuance of the
said title and dignity of Baronet, and until there
shall be a failure of heirs male of the body of the
- said Sir Cowasjee Jehangir, to assign, transfer,
“bequeath and dispose of by deed or will or other
assurance or assyrances. N - :
- ' ' 5. The
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5. The Corporation during the minority of any Application
person for the time being entitled to and in enjoy- gﬁ:ﬁg‘""»
ment of the said dignity of Baronet under the limita- winority.

+  tions of the said Letters Patent shall pay and apply, -

‘ for and towards the maintenance, education and
benefit of such Baronet, in each and every year
«during such his minority as aforesaid, so much only
of the annual interest, dividends and income of tlie
said Trust Funds and premises as the Corperation
shall in their discretion think proper, and shall from
time to time invest the residue of the said annual
interest, dividends and income of the said Trust
Funds and premises in and upon stocks, funds and
securities of, or the principal and interest of which
is guaranteed by, the Government of the United
Kingdom of Great Britain and Ireland or the -Gov-
ernment of India, and shall upon such Baronet
attaining his majority pay over, transfer and assign
40 him or as he shall direct and for his absolute bene-
it the said investments and all accumulations

. thereof. ' , A

6. The Mansion-houses and other hereditaments Mansion
-called respectively “ Readymoney House ” and “ Fort povses limited
‘Mansion ” situate in the Island of Bombay, with ghg garzpet
their rights, members and appurtenances, of which neing
the said Sir Cowasjee Jehangir is seised to him
and his heirs, shall, by force of this Act, from and
immediately after the passing thereof, stand limited
unto and to the use of the Corporation upon the trusts -
hereinafter declared, that is to say, upon trust for
the said Sir Cowasjee Jehangir for and during the

- term of his natural life and from and immediately

* after his decease upon trust for the heirs male of the
‘body of the said Sir Cowasjee Jehangir who may-

succeed to the title of Baronet conferred by the said

- Letters Patent as aforesaid, and, upon failure and

default of heirs male of the body of the said Sir

‘Cowasjee Jehangir to whom the same title and dig-

nity.of Baronet may descend as aforesaid, upon trust

for the said Sir Cowasjee Jehangir, his heirs and

assigns’ for ever, which ultimate remainder or rever-

. ‘ 8ion
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. sion it shall be lawful for the said Sir Cow'asj‘ee‘

Jehangir and his heirs and assigns at any time or .

times during the continuance of the said title and

dignity of Baronet, and until there shall be a failure

of heirs male of the body of the said Sir Cowasjee:

Jebangir as aforesaid, to grant, convey, devise and’

dispose of by deed or will or by any other assurance-

or assurances by which such an estate in remainder
or reversion is capable by law of being conveyed or

_ disposed of by Parsee inhabitants of British India.

Devolution of 7. Provided always that in case any person to

i,‘é‘if:ﬁei?aiﬁ“*"‘* whom for the time being the said title of Baronet

refuses, mog- shall have descended shall, for the space of one whole
ook or e year after he shall by virtue of this Act become en-
use the names titled 10 the said annuity of fifty thousand rupees and

Jehangn _ the said dividends, interest and income of the said

: promissory notes, bonds, stocks, funds and securities,
or to the possession or receipt of the rents and profits
of the said hereditaments, or being then under age

- shall for.the space of one whole year after he shall
attain the age of twenty-one years, refuse or neglect
to use the names of “ Cowasjee Jehangir ” as herein-
before enacted, or in case any such person having so
used those names shall; for the space of six calendar
months consecutively during his natural life, dis-
continue so to use such names, then, in any or either
of the said cases, the estate or interest in the said
trust funds and premises of the person who shall so
refuse or neglect to use or having used shall so dis-

- continue to use the said names of “ Cowasjee Jehan-
gir ¥ shall during the remainder of his respective
natural life be suspended; and that, during any and
every such suspension, the said annuity of fifty
thousand rupees and the interest, dividends and in-
come of the said promissory notes, bonds, stocks,
funds and securities, and the possession and actual
occupation, and also the rents and profits of the said
hereditaments, shall devolve and belong to the per-

-son who would for the time being be entitled to
succeed to the said title of Baronet next after the
person so refusing or discontinuing to use the said

4
¥

name
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_ ~ name or.in default &f any such person to the persog@,
 or persons who would be: entitled to the.same in case
- there had been a total-failure of issue male of the

. said Sir Cowasjee Jehangir, ,

8. It shall be lawful for the said Sir Cowasjee Powento
Jehangir and for any person to whom the said t1tle property for
of Baronet shall from time to time descend when in.i?iid“g“};“’ of -
the actual enjoyment of the said title, and who shall '
not refuse, neglect or discontinue to use, for the
respective periods hereinbefore in that behalf men-
tioned, the said names of “ Cowasjee Jehangir ? as
hereinbefore énacted, either before or after his
marriage with any woman or women by any deed or
deeds, writing or writings, with or ‘without power .-
of revocation to be by him sealed and delivered in-.
the presence of two or more credible witnesses (but
subject and without prejudice to the annuity or
annuities, if any, which shall be then subsisting and -
payable by virtue of any appointment made under
and in pursuance of this, present power), to limit
and appoint unto any woman or women whom he
shall marry for her or their life or lives, and for her

“or their jointure or jointures in' bar of ‘dower or

i,

other legal or customary rights any annuity or
yearly sum not exceeding®the sum of ten ‘thousand
rupees, clear of all taxes, charges and deductions
whatsoever to commence and take effect immediately
after the decease of the person limiting or appoint-
_ing the same and to be issuing and payable out of .
ihe said annuity of fifty. thousand rupees and the
dividends, interest and annual income of the said -
promissory notes, bonds, stocks, funds and securities, .
and to be paid and payable by equal half-yearly pay-
ments on the thirtieth day of June and the thirty-- .
first day of December, the first of the said half-yearly
payments to be made on the half-yearly day which
shall first happen after the decease of the person
who shall have appointed. such annuity or yearly
income : Provided always that in case any person on
- whom such title shall descend shall have refused or
neglected to use the names of “ Cowasjee Jehangir ™
) - (0) 18
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or shall discontinue to use sueh names for six calen-
dar months consecutively during his natural life,
every such limitation and appointment, either previ-
ously or afterwards. made by him, shall be and .
become inoperative and invalid, and no such annuity
thereby created or appointed shall take effect or be
payable, or chargeable, on the said trust funds and
premises, notwithstanding any such limitation or
appointment,. : o

Limitation to 9. Provided always that the said annuity of fifty

smount of  thoysand rupees and the interest, dividends and
Jjointure, . ] I . ;

i annual income of the said promissory notes, bonds,
stocks, ‘funds and securities shall not at one and the
same time be subject to the payment of more than the
yearly sum of twenty thousand rupees for or in
respect of any jointure or jointures which shall be
made in pursuance of the power hereinbefore con-
tained, so that if by virtue of or under the same
power the said annuity of fifty thousand rupees and
interest, dividends and annual income would, in case
this present provision had not been inserted,: be
charged at any one time with a greater yearly sum
for jointures in the whole than the yearly sum of
twenty thousand rupees, the yearly sum which shall
occasion such exeess or such part thereof as shall
occasion the same shall during the time of such ex-

. ~cess abate and not be payable. ‘

Exclusion of 10. The said Mansion-houses and hereditaments
wives fom called respectively “ Readymoney House ” and “ Fort
Mansion-  Mansion,” with their rights, members and appur-.
honses, tenances, shall not be subject to any right, inherit-
ance or estate whatsoever which the wife of the said
Sir Cowasjee Jehangir, or the wives of any of the
persons who shall successively become entitled there-
to, may or might have or claim to have in the said
Mansion-houses and hereditaments under any cus-

“tom or law of the Parsees, or otherwise howsoever.
i[:imiiatiottl of 11. Save as regards the ultimate remainders .or
ransters to

Lite of toms. F€Versions, hereinbefore limited in trust for the said
eror. 7 Bir Cowasjee Jehangir, his heirs, executors, adminis-

‘trators



1911.] © Cowasjee Jehangir Baronetcy. 187

trators and assigns respectively, so long as the said
title and dignity of Baronet shall endure, and until
there shall be a failure of heirs male of the body of
‘the said Sir Cowasjee Jehangir, to whom the said .
title and dignity of Baronet might descend pursuant
10 the limitations of the Patent whereby the said
dignity was granted, neither the said Sir Cowasjee
~ Jehangir nor any of the heirs male of his body in
“whose favour trusts are heréinbefore declared of the
said annuity of fifty thousand rupees and the inter-
est, dividends and annual income of the said pro-
missory notes, bonds, stocks, funds and securities or
of the said Mansion-houses and hereditaments called -
respectively “ Readymoney House” and * Fort
Mansion,” shall transfer, dispose of, alien, convey,
charge or encumber the said trust funds and pre-
mises or any part thereof, or the interest, dividends
and annual income thereof, or any part thereof, or
the said Mansion-houses or hereditaments, or any
part thereof for any greater or larger estate, inter-
est or time than during his natural life, and for
such portion thereof only as he shall continue to use
the names of “ Cowasjee Jehangir,” nor shall any
such person as aforesaid either alone or jointly with -
any other or others of them or with any other person
or persons whomsoever have any power to discon-
tinue or bar the estates tail hereinbefore limited in
‘trust for the heirs male of the hody of the said Sir
Cowasjee Jehangir, or any estate or interest hereby
or herein created or declared in trust or for the.
benefit of any person or persons for whose benefit
trusts are declared by this Act of the said annuity -
of fifty thousand rupees and the interest, dividends : -
and annual income of the said promissory notes,
Dbonds, stocks, funds and securities, or of the said
Mansion-houses, hereditaments and the rents and
profits thereof, or to prevent any such person or
persons from succeeding -to, holding or enjoying,
receiving or taking the same premises according to
the true intent of the provisions hereinbefore con-
tained, nor shall the same premises or any of them

*‘be
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“be held by any Court of law or equity to have vested -
in any such person as aforesaid for any greater
estate or interest than during his life, and only
during such portlon thereof as he shall contlnue to
use the names of “ Cowasjee Jehangir,” and every,
attempt to inake any- conveyance, assignment .or

- assurance contrary to the intention of this Act shall
be, and is hereby, declared and enacted to be void.

Addition, of 12. If at any time or times hereafter the said
stocks, funds
or seenriies  ©Ir Cowasjee Jehangir or any other person or per-
o rded pro- sons shall be desirous of augmenting the funds and
securities for the time being subject to the trusts of
this Act, and for that purpose and with that intent
shall at his or her own expense transfer and deliver
to the Corporation any stocks, funds or securities of,
or the principal and interest of which is guaranteed
by, the Government of the United Kingdom of Great
Britain and Ireland or the Government of India,
then and as often as the same shall happen the said
Corporation may, with the previous consert of the
Governor of Bombay in Council, accept such stocks,
funds and securities, and the same shall thenceforth
be held by the said Corporatmn upon the same trusts
as are declared by this Act with regard to the. said
trust funds and premises or upon such of them as
shall then be subsisting and capable of taking effect :
Provided always that the total amount of the pro-
missory notes, bonds, stocks, funds and ‘securities
for the time bemg subJect to the trusts of this Act,
shall at no time exceed fifty lakhs of rupees.
Insurance of 13. The said Mansion-houses called respectively
Mursion- - « Beadymoney House ” and * Fort Mansion,” and
. applieation of gl} the out-buildings and offices thereof, and also all
ceived inre-  Other messuages or buildings, which may from time
spect of insur- £ time be added thereto, or substituted therefor, or
" which may hereafter become subject. to any of the
trusts of this Act, shall be képt insured in the name
of the said- Corporatlon or of the persons for the
time being constltutlng the same against loss or
damage by fire, in such sum as the Corporation may "
deem adequate by, and at the expense of, the person

for

-
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for the time being in the enjoyment of the said title

of Baronet, and in case any such person shall at any,
~ time neglect or refuse to insure the same in such
amount, it shall be lawful for the Corporation to get
the same insured, and to apply any portion of the
income of the funds for the time being subject to the

trusts of this Act to that purpose, and in case the -

- ‘hereditaments and premises so insured, or any part
- thereof, shall be destroyed or damaged by fire,
the moneys received in respect of such insur-
ance shall either be laid out wunder the direc-
tion. of the said Corporation in re-building or
- reinstating the hereditaments and premises so
destroyed or damaged by fire, or, upon the
“application of  the person for the time being

entitled to, and in the enjoyment of, the said dignity .

of Baronet, and with the consent of the Governor of
Bombay in Council, to be notified by a resolution of
the Government of Bombay, may be laid out in the
purchase of other hereditaments in the Presidency
of Bombay, suitable for the support of the dignity of
the said title, in which last-mentioned case the here-
ditaments so purchased shall immediately from and
after the completion of the purchase thereof be and
become subject to the uses and trusts of this Act, or
such of them as shall then be subsisting, and capable
of taking effect in the same manner, and to the same
effect, as if such last-mentioned hereditaments had
expressly been named or described in section 6.

"Until such insurance moneys shall have been so laid

out, the Corporation may invest the same, or any

part thereof, in any of the securities specified in-

- section 17.

14, The said Mansion-houses and premises called
respectively “ Readymoney House ” and “ Fort Man-
sion,” and all additions thereto, and also all other
messuages and hereditaments which from time to
_ time may be or become subject to the trusts declared
-,by this Act concerning the said Mansion-houses and
premises, shall be kept in good repair, order and con-
dition by and at the expense of the person for the

‘ timg

Mansion«
houses and
other heredi=
taments to be
kept in repair,
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time being in the enjoyment of the title of Baronet
conferred by the said Letters Patent, and in case any
such person shall at any time neglect or refuse to
keep the said Mansion-houses, hereditaments and
~ premises or any of them in such good order and con- -
~dition, it shall be lawful for the Corporation to keep
or cause the same to be kept in good order and con-.
-dition and to defray the expense incident thereto
from the income of the funds for the time being sub- -
ject to the provisions of this Act. - :

Power of Cor» ~ 1. The Corporation shall hold.the said Man-
P’ sion-houses and hereditaments known respectively as-
chango Man-  Readymoney House ” and “ Fort Mansion,” and
other heredie @150 any other hereditaments for the time being
taments.  yegted in them by virtue of this Act; upon. trust
with the consent of the person entitled to and in the
actual enjoyment of the title of Baronet conferred
by the said Letlers Patent, and with the consent of
the Governor of Bombay in Council to be notified as
aforesaid, to sell or exchange for other lands or here-
ditaments .in the Presidency of Bombay the said
Maunsion-houses and hereditaments, and- also any
other such hereditaments as aforesaid, amd upon
any such exchange to give or receive any money for
~ equality of exchange. _ ‘ '
Powers of 16. And it is hereby declared tha% any such sale
poporation. 4 aforesaid may be made either by public auction-
suchwaleor OF private contract, and that the Corporation may
esobange:  make any stipulations as to title or evidence or com-
mencement of title or otherwise in any conditions of -
gale or contract for sale or exchange of the said
‘hereditaments or any part thereof, and may buy in
or rescind or vary any contract for sale or exchange
" and re-sell or re-exchange without being respon-
- .sible for anv loss occasioned thereby. .
Investisentof - - 17, And it is hereby declared that the said Cor--
ceived on . poration shall receive all moneys which may become
such malo o payable upon any such sale or exchange as aforesaid,-
- and with all convenient speed invest the same cither
_in the purchase of any stocks, funds or securities of,
or the principal and interest of which is guaranteed
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by, the Government of the United Kingdom of Great .

Britain and Ireland or the Government of India, or

in the purchase of other lands or hereditaments situ-

ate in the Presidency of Bombay and suitable for '

‘the support of the dignity of the said title : Provid- = =
~ed that every such purchase of lands or heredita-

ments be made with the consent in ertlng of the

- person then entitled to and in the actual en]oyment :
of the said title.

- 18. And it is Hereby declared that the stocks, Investments
funds and securities and the lands or hereditaments, 23 lands re-
respectively, so to be purchased or taken in exchange such sule or
as aforesaid shall from and immediately after the fichange to
completion of the purchase or exchange thereof, re-:trusts de-
spectively, be held upon the trusts in and by this Act §aed by this
declared of and concerning the said trust funds and =
the said Mansion-houses and premises respectively,
or such of them, respeotlvely, as may then be sub-
sisting and capable of taking effect. ;

19. It shall be lawful for the Corporatlon out of Reimburse-
~ the money which shall come to their hands*by virtue ?:;;te;’f,ﬁﬁor
of the trusts and provisions of this Act to retain and poration,
reimburse themselves all costs, damages and expenses '
Whlch they shall or may sustain, expend or disburse
in or about the execution of the aforesaid powers,
trusts and provisions, or in relation thereto.

20. Saving always to the King’s Most Excellent suving of
Majesty, His heirs and successors, and to all and ifé;“t‘;’_g
every other person and persons, bodies politic and -

- corporate, and his, her and their respective heirs,
successors, executors and.administrators and every
of them (other than and except the said Sir Cowas-
jee Jehangir, his devisees, heirs and assigns), all
such estate, right, title, intérest, claim and demand
whatsoever of, into, ouf of or upon the said Mansion-
houses and hereditaments called respectlvely
“ Readymoney Touse” and “ Fort Mansion,” or

~any part or parts thereof, as they, every or any of

them, had before the passing of this Act and would,
could or misht have had, held or enjoyed in case
thls Act had not been passed




